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Sh. R.K. Mishra Advocate for petitioner, Sh. M.K. Bagri the OL for the Central
Govt. representing the Central Govt. The submission of learned counsel for parties
are heard. The OL submits that in the present matter a Report/Reply of the ROC
'Kanpul‘ Is necessary because he has passed the impugned order hence, his

comments/report are relevant for disposal of the present application.

Keeping in view of such circumstances it is further directed that a Report of
the Central Govt. through the ROC Kanpur to be called for. He is directed to file a
supplementary affidavit clarifying categorically the facts of the present case, as to
whether, the present company in question is coming under the purview of a shell
company or otherwise. So as to make able to this Court, to forms its opinion on
restoration of the name of the company in ROC’s. A copy of this order be

communicated to the ROC Kanpur for needful action.

The matter be listed on 8" November 2017,
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Dated:11.10.2017 Sri H.P. Cnawurveuy, iviemver (guuician)
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